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IN THE CENTRAL ADMINISTRATIUE TRIBUNAL 	HYDERABAD BENCH 

AT I-4YDERABAD 

CA 504/92. 	 Dt. of Order:30-1-95. 

E.Narasimha Rao 

Applicant 

U. 

The Sub—Divisional Officer, 
TeLephones, Eluru-534 002, 

The Djvjsjotal Engineer, 
Telecom, Eluru-534 050. 

The Telecom District Manager,  
Eluru-534 050. 	 7/ 

The Director General, Telecom! 
(representing Union of India) 
New De].hi-110 001. 

Respondents 

Counsel for the Applicant Shri C.Suryanarayarta 

Couns'el for the Respondents 	: Shri N.U.Raghava Reddy, Addl.CGSC 

CORAII: 

THE HONBLE SNAI A.U.HARIDASAN : 	MEMBER 	(j) 

THE HCN'BLE SHRI 	A.B.GORTHI : 	MEMBER 	(A) 
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(Order passed by Hon'Dle Shri A.V.Haridasan, Plember (j) ). 

* 	* 	* 

In this application filed under section 19 of the A.T.Act, 

1985 9  the applicant, who was work0Z as Telecom Office Assistant 

was removed from service after Disciplinary Proceedings on a charge 

of unauthorised absence and negligence of duties in as much as / he 
/•  

overstayed the leave on medical grounds and did not report for duty 

ever after second medical board adjudged him fit for joining duty. 

The order was passed after actenquiry and after giving the applicant 

an opportunity to make representation on the enquiry report. The 

appeal submitted by the applicant against the order of removal was 

considered and rejected by the Appellate Authority, the Respondent 

No.3. It is impugning the orders of the LJisciplirary Authority and 

that of the Appellate Authority that fhe applicant had filed this 

application praying that the impugned orders may be set aside and 

the Respondents be directed to re-instate  him into service. 

The Respondents have filed a reply seeking to justify the 

impugned orders on the ground that the penalty of removal from 

service was well merited and t hat the same was awarded to the appli-

cant after he was found guilty on the basis of his own admission as 

also on other factors. 

We have heard Shri C.Suryanarayana, learned counsel for the 

applicant and Shri N.V.,Raghava Reddy,.learned cstanding counsel 
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Copy to:- 

1 • The Sub Division 1 Officer, TaThphones, Eluru-002. 

The Divisional E gineer, Telecom, Eluru-050. 

The Telecom Dist ict Nanager, Eluru.-O5O. 

The Director Gn ral, Telecom(representing Union of India. 
New Delhi-001. 

S. One copy to Sri. C.Suryanarayana, adtocate, CAT, Hyd. 

One copy to Sri. N.V.RaghavaRecidy., Addi. CGSC, CAT, Hyd. 

One copy to Librry, CAT, Hyd. 

B. One spare copy. 
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for the Respondents. After arguing for quite some time, the 

learned counsel for the applicant submitted that the application 

may now be disposed of allowing the applicant to file a revision 

petitionto the Respondent: No.4 and with a direction to the 

Respondent No.4 to consider and dispose of the revision petition 

as the applicant is now physically and mentakly in a sound con-

dition to join to duty and as he is keen to serve the department 

sincerely. We feel that this request of the ).earned counsel for 

the applicant i.sreasonab].e. 

4. 	In the result, the application is disposed of directing 

the applicant to file a revision petition to the Respondent No.4 

within a period of one month from the date of receipt of a copy of 

this order and with a direction to the Respondent No.4 to consider 

and dispose of the revision petition, if any so filed, within a 

period of two months from the date of receipt of the same. There 

is no order as to costs. 

CCORI) 

Member () 
(A .V • HAR IDA SA N) 

Member (j) 

av 1/ 

Dt. 30th January, 1995. 
Dictated in Open Court. 
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